IN THE CENTRAL ALMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

kR

C.A.1282/96. Dt, of Decision :(04~11-96

Vs

1. The Telacom Commission,
Rep. by its Chairman,
Telecommunications,New Delhi.

2. The Diréctor General,
Telacommunicetions, New Delhi,

3. The Chief General Manager,.
Teleconmunications,A.P.Circle,
-Abids, Hyderabad.

4, The Dy.General Manager (Admn.)},
¢/o the CGMT, Telecommunications,

AP Circle, Abids, Hyderabad, ..« Respondents,

Mr., V.Venkateswara !

e

Counsel for the Applicant

2

R2O

Counsel for the Respondents : Mr. V.Vinod Kumar, kddl.CGSC.

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

THE HON'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JUDL.)

Jeo
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CRDER

CRAL CRDER (PER HON'BLE SHRI :R, RANGARAJAN : MEMBER (ADMNol

Heard Mr,BygppeRaj for Mr,V.Venkateswara Rap,
L
lesrned counsel for the applicant and r.V.Vinkd Kumar, lejarned

counsel for the respondents.

g
2. The applicant in this OA é&%agéa that she has been
engaged as casual labour in the DOT from 04-09-87. The applicant
further contend that by reason of hgﬁrlength of service Without

‘Sreak as caSual lebourer from the date of her engagement she has
become entitled(ﬁ§z?;ranted'yi/;emporarf status and regularisétion
under the Casﬁal Labourers (g?ant of @emporary St »tus and ﬁhgulgrisatiqg
gcheme, It is her grievance that the respondeﬁts have hqwever not

granted her Temporary Status and regularisation. She thenefore praygﬁ
that the respondents may be directed to givg her the beneflit of the
scheme, The applicant also challenges the ietter ﬁg&£§Z§E§720-1/9Z/PT/

KW Sated 31-07-95 (Annexure-A~I) which states that they arfe contemplatir

bﬁ disengage® her from work.

3. ' The scheme mentioned above came into force
from 1-10-89, The eiigibility for acquiring temporary st4
is éssential for regularisation thereafter is that the emj
have been emploved currently i.e., on 1-10-89 and should }
a contipuous service of one year, out of which she must hd

engaged for a period of 240 days. An enquiry into this #;

I
o

: . e R R SR Ca R Tk, ' : '
in respect g;‘Egg;bgg*enﬁié?ggéggggzgan be ?arrled out on]
departmen?,‘ﬂzf it has not been correctly wérked out by th
4, The applicant now submits that her dase is
covered by the Judgement in 0A.N0.777/96 gelivered on 18-§

further submits thest similar order may be paséed in this {

5. ' Théﬂlearned standing counsgel for the respoj
that he has no. objection if a similar order is ﬁassed ip 1

é@ﬁ@ﬁ;ﬂgﬁpassed:-

W

Hence, the following

with effect
tus which
loyee should
lave rendered
ve been
bctual daté_
'y by the

1é employee,
squafely
b-96 and

D2, alsc,

dents submit |

'his OA.
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It is left open to the zpplicant to file (pepIeEs
to the respondents for relief ip the light of what i di

herein above subject to followinu conditions viz.,She
been factually working as on tocday apd secondly the =«
is filed within a period of 6 %@gks crom todays

6. On the representation being received from
|

| .
by the respondents Lg:ﬁhg:zg§pg§21:!:;i€@rs within the pen

herein

take 2 decision as to whether[benefit of the scheme can bd

2

tc the applicant and if not, record briefireaSOns ip suppdq

decision. A copy of the decision shall be supplied to ths

7. The representation to be dacided as early 3

preferably within a period of two months |rcm the date of

the representation.

8. The respondents are directed that the appli

files 3 representation within the stipula%ed time shall ng
dis-engaged until a pericd of 2 weeks expir.. fter the ds

on the representaticn in the event of rejection of the rej

q
[~

is communicated tc the 4@ applicant. TPe direction to

gutomatically vacated after. that period.

at the admis

9. With the above observations, the OA is disj

No order as to costs. !
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Copy tOiwm
1. "The Chairman, Telecommunications, Telecom Commiss
Delhi‘
2« The Directorgeneral, TelecommuniLations, New DelHi
3. The Chief Generél‘Manager, Telecommunications, A,
Abids; HYd' o
4. The Dy, General Manager(admn,), 0/0 The ~CGMT, Te
cations, A,P.Circle, abids, Hyd, ‘
5. " One copy to sri. Vv,vVenkateswara Rao, advocate, CA
6., One copy to Sri. V.Vinod kumar, "addl. CGsSC, CaT,
7 ‘- ﬂ

7,

Rsm/-

One copy to Library, CAT, Hyd.

One spare copy,.

ion, New

l.

P.Circle,
1e¢6mmuni-

r, Hyd,

Hyd.
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